
CemtraL aOIv!INI5TRMTiyr: TRIBUNaL • ,
i . princifhl bench
i' • NEU DELHI

R.;A\.N 0.282/94 in;;
D.h,Nq.1105/89

N0U Delhi ^ this the K day of oepterrsber 1994

HON'BLE 3HRI C.3.RDY nEriBER (3)
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Shri Chander Shskhar Uerma
s/o Shri Devi Sahi,
T/'a Ram Nagar, f'ldndcli Road,1/3277
Delhi Shahdara and working as
Material Checking Clerk '
under Inspoctor of IJorks,

' Northern Railway, Neu Oelhi, ..Appliccint

In person.

T» Union of India, through^
General I^anager,
Northern Railtjdy, Baroda Houssj
N eu' -)elhi.

2. ienior Oivdson Personal Officer,
f'Qorthern Rai luay , Chalms for d Roadj
NBU Delhi ««Respondents

(By Shri BK rlggarwal adyocats)

•ORDER

(By eirculat i on)

HUNULE shri P.T.'lHIRUUENG'ATar^ MEriBLR^rO

This reuieu petition has been filed for rsuieuing

the, orddr passed by this Bench in DA Nq»11C5/89 on

• 18-3-1594.

2. In the order passed ue had noted that in the

supplementary list dated 25-1-1 989 containing the

narres of candidates to be called for viua uoce test

the applicant's name already figured. Relief claime-d
I

in the u.A^ ijas that the respondents should be directed

to allou the applic-nt to appear in the uiva-uocs

test for the selection post of material checking clerk,

'•J'e happened t Q'-sc r ijtn ise the supplementary list dated
Thep

25-1-8^.Z She Id.^counsel for the applicant fairly

conceded that the relief has already been met and

hance the Li»A, uas not pressed. This order uas passed

in open court.

3. Revieu 'Application is now being filed with



I

• >•

-2- ,

the allogdticn that the statsment made by the .advocate

is ufong, and that the applicant has not got the

rsliaf sought in the , It ib the applicant's case

ill the' revieu petition that even though his name
i

figured in the.supplementary list dated 25-1-89, he

yas not allowed to appear for viva voce test and

hancB .is pressing for the relief once again, lie do

not propose to go into the allegation made by the

review applicant that his Advocate has made a urong

statement, S. u f f ic e ' it to state that the original

application referred to the supplementary list in

praas 4,7 and 4,8 as underi-

"4.7; That another, letter dated 2 5-1-8 9

Ah^A4 uas issued by Respondent No,2 uhereby

it uas proposed to hold another viva voce

test of certain persons uho uere said

•to be senior to the persons selected

vide letter dated 10-3-1 988 , Annexu re H.SJ' .

"4,0: 1hat this list issued uith Annexura

A.4 also included persons at S.No.3l to

40 uho uere junior to the applic.:int

the 0,A it uas nouhere brought out that
his name figured in the supplementary list and- he
uas not allouied to appear in the viva voce test.

If anything, the fact of inclusion in the supplementary
list uas almost hidden till ue scrutinised the list

oujrs elves,.

5, Ue are not convinced that there is any ground
for revieij. As per order 47 Rule 1 CPC a reviau

can be entertained only on discovery of neu and

important matter or evidence uhich after the exercise
o.f due diligence ua,s not uithin the knowledge of a

person seeking the revieu or could not be produced

by him at. the time the order uas made; it may be

exercised where some mistake oV error apparent on

the face of the record is found;'it may also be

exercised on any analogous ground*. ^



6, This application does not fall uithin the

four cornors of order A'? rule 1 CPC uherein the

jurisdiction of the Tribundl to review its judgmijnt

is circumscribed.
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